
The Meeting No.261.4M-18 tirr
Duty Exemption Schenres (Chapter-"l)
DGFT under the Chairnranship ot'Shri

ICase No.:23/26/84‐A LC3/20:7 1
1                    11

Directorate (ieneral of Forcign Trade
tidyog Bhawan

DES-V Section

the Iicensing )'ear 201 7- I 8

was held on 28.03.2018 in
K.('. Rout. Addl. DGF'|.

to consider the cases under
Cont'erence Room No.l I ol'
'I'he lbllowing oflicers were

present:-

rcWsertrtirer a*J th.i,,r.rl sn-ut.

3.が h単型and LJ.COnsuham_ ____―
― ―
IIII匝 亜 IIIIShr,_J!qn9 Lal.lpn_sultant I DIPP 

I_re
-^---.:Shri S.K.Mohapatra.DDG_
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At thc outset thc N/4inutcs ol｀ NC―ヽ
・
lνlcctin2 N(、 251′ Aヽ1-17 hcld()n 15()3 2018 Ⅵcre taken tip ibr

ratincation. As therc、、as no anlcndnlcnt to thc sanlc.thc abovc rcibrred nlinutcs、 .crc adoptcd

fbr iinplenlcntation by thc (lomnlittcc 、ャitllout any anlcndmcnt.  
´
「 he agcnda lor nlcctin8

No.261NⅣ l‐ 18 datcd 28 03 2018 、千aS takcn up lbr discussion in mccting actuaHy hcld on
06.04.2018 and thc dccision takcn in rcspcct ol｀ cach casc is cnumcratcd bclo、v:

MEETINC NUMBER      :26/84-Al_C3/2017 ⅣIEETING DATE:2803.2018
「
~1葛
話雨3::26/ib/84‐κLC3/2而 1葛

~||:「

iて 五ヽぶき:11:Aだ i.(ll´oBAl´  lMcct N()'1)ate:2684-   Status:   |
| I                 JNI)t」 「ヽRIIiS LIMH[D    IAI C3 2()17        1Deferred  l
| | 280320!8

11 17晶場50。0307AM17   1lttl」 :0っ0208'AM15   111:バ ltttlC()51039021: 1lH卵 |: |
Decision : Cornmittee considered the case as per agenda alonswith other rclevant papers and noted r

Ithat this case had been ref'erred to TC'. Murlbai tbr Ccurnrerrts. Comrnittce deci<Jed to arvait cornments l

| |■Oln Tc,Mumbal Thc casc stands dclじ rrcd R)r re― listing on 26 04 2()18.

Part、 NanleiSA「 EI:1´ l_X

lNT[:RNAT10NAl_L´ ID、

IMcetlヽ o「)ate:26184-

IAl_C32017

npprovetl

I ]Decision : Committee considercd the casc as per agcnda alorrsuith other relevant papers
i :decided to ratify the nornrs tbr the ahore adrar'|cc aLrthorization as appliecl tor.
, IRA concerned may'take necessar\ actin sub.iect to cornpliance of'other usual ct'rndititrrrs.
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SEIDE l´ TD

Mect No/Datc:26/84‐
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L´ ic NolDatc107101()8689  1Defi_・ r Datc:

1040920!5              126042018
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the case as per agenda alongrvith
to 'IC'. Murnbai tbr Conrntents. [C
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l\4Lrrnbai has lbrrvarcled a
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ICOpy OfthC dcncicllc).ICttcr to DGFT seeking certain infbrmatiorr. Committee decided to forward
Tlre case stands def'erred lor re-listing on 26.04.2018.

t1le l

isame to firm for rreedful action.

Ｆ
‐
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‐４ 101/84/050/00479‐ AM17

iDecision : Committee considered the case as per agenda alongwith other relevant papers arrd r

]noted that this case had been ret'erred to'l'C. Murnbai tbr Contmerrts. C'ornnrittee decided to awaiti
lcomments from TC. Mumbai. 'I'he case stands def'erred fbr re-listing on 26.04.2018. ',

|  ICase No.:40/25/84-A LC3/2016

IHQ File               lRLA File~~~~~
:0!/84/050/00508/AM17/ 071241040/00234`A■ 116

Party NameiSHAHI EXPORTS
IPVT LTD

ICase No.:11/25/84‐ ALC3/2016
|

|

IHQ File RLA File

107/24/040/00230/AMi6′
′

IMcct NolDate:26/84‐

IALC3/2017
128032018

1Lic No′ Datei0710108806

105 102015

Status:
Deferred

IDeた r Date:

126042018

Partv NallleiSHAHI EXPORTS
PVT LTD

Meet No/Date:26/84‐

lALC3/2017
128032018

Status:
Deferred

ILic No,Datei0710108810 1Defer Datei

,05 102015              126.042018

IDecision:Committcc considcrcd thc casc as per agenda alongu'ith other relevant papers and i

fbr Comrnents. Committee decided to await I

for re-listing on 26.04.201 8.
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匪cision「 c・。lntti蔽 13話品red ttt Ъ基ごЪ濡鳶喫:1稟iI漁需:前1漱 |lnoted that this case had bccn reた rred to TC.Mu
comments from TC,Mumbal The casc stands dcた rrcd ibr re‐ listing on 26.04.2018           1
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iStatus:

Deferred

ase No.:12/25/84¨ A LC3/2016 1Part、 NanlciSHAHI EXPORTS
IPVT LTD

IRLA F‖ e

l:07/24/040/00232:AM16′

Decision : Committee considered the case as per

noted that this case had beerr referred to TC. N{urnbai

comments from TC. Murnbai. The case startds def'erred

げ側ぢ認
α0710108848随需.財|:

IMect No/1)ate:26/84‐
IALC3/2017

128032018

Status:
Deferred

agenda alongu'ith other relevant papers and

lor Comments. Committee decided to await
lbr re-listing on 26.04.201 8.
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Case No.:41/25/84‐ ALC3/2016 Partv NameiSHAHI EXPORTS IMeet
iPVT LTD              iALC3/2017          1Deferred  l
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lnoted that this case had been rel'erred to 'l'C, N{umbai lbr Comments. Committee decrded to await
t-'--
lcomments from TC. Mumbai. The case stands deferred for re-listing on 26.04.2018.
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ICase No.:44/25/84‐ ALC3/271`~「 FI議「 :`ふ ::ζl圧百i■文loRT百
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|

IHQ File IRLA Filc

'07/24イ

040/00292'AM16卜01/84/050/00512/AM 171

IMcct No/Date:26/84‐
lAL.C3/2017

128032018

Status:
Deferred

ILic No/Date107101 09087

12611 2015
lb`膏Fb慧1ざ

~

126042018

Decision:Committcc considered thc casc as per agenda alongwith other relcvant papers and

|・oted that this case had been rcた rrcd to TC、 Mu:η bai for Coinincnts Committcc dccidcd to await
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lcomments from TC, Murnbai. The case stands def-erred for re-listing on 26.04.2018. 
i'                                      ψ
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Case No■ 6/25/84‐ ALC3/20i「 iPaおヽI lCase No.:6/25/84-4LC3/2016 iPartv Name:BHARAT SIL.KS iMeet No/Date:16,'84- lstatus: i

.l '1
; i ,ll;],:J,f Dererred ,

ll

i luQ f lte iRLR r lte ilic.NolDate:O7 10109602 iDeler Dare: i

ll0l:0lr8ar05O'00474tAM17; :07'l{'0-10 00.ll7,AMl6 :O.O::Ot6 :16.04.2018 :

-----i
I lDecision : Committee considered the case as per agenda alongwith other relevant papers and i

I lnoted that this case had been referred to TC. Mumbai for Comments. Committee decided to await i

I icomments from TC. Mumbai. The case stands deferred for re-listing on 26.04.2018. 
i

lCase No.: l4t4/84-ALC3l20l7 Party Nanre:FASHION ,Mcet NoiDate:26184- Status: 
l

' ACCESSORIES IAL.C3/2017 iDeferred fI ' L'l-':.'.'^'
I r28.0i.2018 , i

器 航 5∽爾 除 M田/~瓢 ヽ          ~囲 漱
□

D..irir,r r C"rn*,ttee considered the case as per agenda alongwith other relevant papers and

noted that this case had been ref'erred to'l'C. Murnbai for Cornnrents. Committee decided to await

comments frorn TC. Murnbai. The case stands delerred for re-listing on 26.04.2018
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l:0t/8al050/0051t/AMt7/ ),:07t24r040t00039,/AMl7' ]:e.oa.zot6 126.04.2018 i

IDecision:Committcc considercd the casc as pcr agcnda alongwith othcr rclevant papcrs and
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lDecision : Committee considered the case as per agenda alongwith other relevant papers and 
I

lnoted that this case had been referred to TC. Mumbai fbr Comments. Committee decided to await I

l-
lcomments from TC. Mumbai. The case stands deferred lor re-listing on 26.04.2018.
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=卜01/84/050/00472/AM17/ 07/24.040/00051′ AM17/ 106.062016

Decision:Committcc cOnsidcred thc casc

へM17/       106.062016              126.04.2018

as per agenda along、 vith other relcvant papers and
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noted that this casc had been reた rred tO Tc、 Mumbai fOr COmments COmillittec decided to await
comments from TC. Mumbai. The case stands deferred for re-listing on 26.04.2018.

Fa;),tlrr.sRF tNlrED lMeet No/Date.26184- jstatus: 
l

IA LC3‐ 2017 Deferred
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ICasc No.:33/24/84-ALC3/26iラ

1    話TT ltit∫ liOЮ 0062晨 Mlフ   |∵INd51T::o410162!13~5cfer Dateν 2016    16.0420181

: Committee
this case had

considered the case as per agenda alongwith other reler,ant
been referred to DIPP fbr crornments. comnritree decided t.

papers and,
await their i

and defer the case. The case stands deferred for re-listing on 26.04.201g
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、M17/    12707.2016

Decision:COmmittce considered thc case as per agcnda alongwith Other relevant papers and notedl

山江import hcm l and 2 are pa bO"た scrap whた h bmncd hcm.C瑞
『案さ現:籠『i:斯∫lli鼻 |

DIPP for decision rcgarding use Of Other impOrt iteills ill export pr(

conlments and defer the case Thc case stands deferred ibr re― ‖sting on 26.04.2018.
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:01/84/050/00485/AM17/    11o7/24/040/00149/AM171    129072016        126 04 2018

Decision : COmrllittee considercd thc case as pcr agcnda along、 vith Othcr relevant papers and
noted that this case had becn reた rrcd tO Tc.Mumbai for Comnlcnts.Committcc decided to await

Decision : COnlrllittcc cOnsidcred thc casc as pcr agcnda alongwith othcr rclcvant papcrs and

noted that this casc had bccn rcferrcd tO TC、 Mu:llbai for Colllments,Comminee decidcd to await
comments from TC,Mulη bal.The casc stands dcfcrred for re― listing on 26.04.2018.        |
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Lic.No/Date:0210206960  1Defer Date:~

:01/84/050/00336/AM17/ :02/24/040/00097/AM17/    05092016 12604.2018

Decision : Committee considered the case as per agenda alongrvith other relel,ant papers and
noted that this case had been referred to TC. Murnbai for Comrnents. Cornmittee decided to await
omments from TC. Murnbai. The case stands def-erred fbr re-listing on 26.04.2018.

|

r@
|

HQ Filc

:01/84/050/00320/AM17/

Party NameiFASH10N

IACCESSORIES
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I

lMeet No/Date:26184-
lRLc:rzo rz

lzs.o: zo r r

iStatus:
] Deferred
l

IDcfcr Datc:

126.04.2018

Decision : Comrnittcc cOnsidered thc casc as per agcnda along、 vith othcr relevant papers and
noted that this case had been referred to TC. Mumbai for Comments. Comminee decided to await
comments from TC, Murnbai. The case stands deferred for re-listing on 26.04.2018.

26042018

:01/84/050/00406/AM17/

ion : Committee considered the case
decided to ask the firrn to furnish the Stvle No..
deferred for re-listing on 26.04.2018.

1錯″獄了

as per agenda alongr.l,ith other relevant papers and
Mini rnarker for all export prodLrct. The case stands

Case No.:12/23/84‐ ALC3/2016 Party NameiCONN01SSEUR
FMcaNo/Datc:26/841
AI Cγ ,O17IFASH10NS IALC3/2017
128032018

HQ Filc

:01/84/050/00457/AM17/        :04/24/040/00174/AM17′

「

No7Data04!0162643

127122016
iD.f.r D.t.
lzo.o+.zo r s

Decision : CommitG-.*ia.*Alti.*il;r rs;dr rt";s*rh ",ill.hr*- prp." r'rd
noted that this case had been referred to TC. Mumbai for Comments. Committee decided to await
comments from TC, Mumbai. The case stands deferred for re-listing on 26.04.201 8.
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Case No.:19/25/84‐ ALC3/2016 Party Name:KUSUMGAR
ICORPORATES PVT LTD
|

Mtr"
lDeferred
I

ILic No/Datei03 10810241 IDefer Datci

IMeet No/Date:26/84‐
lA:´ ,/うハ :,

lHq nite IRLA File
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ILic No/Datci0810138809

105102016

Defer Date:

ion : Committee considered the case as per agenda alongrvith orher relev'ant papers and
that this case had been refbrred to TC, Murnbai for Comments. C'ommittee decided to await

from TC. Mumbai. The case stands def'erred for re-listing on 26.04.2018.
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Decision : Committee
noted that this case had
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| ICOmments from TC,Mumbal.The case stands deferred for re― listing on 26.042018.        |

Case No.:31/25/84-ALC3/2016 1Party Namc:ARVIND LIMITED IMeet No/Date:26/84-

1錯″鶴『

囲萬「
繭而蘇
頂爾蘇|:08/24/040/00437'AM17/

Decision : Committee-;;;id;*d *" ."*-;r p.G."d, ,tr;g;'th ;il,;r.t.rrrr p.p.^ .''d
noted that this case had been refbrred to TC. Murnbai for Comments. Committee decided to awaitj lcomments from TC. Mumbai. The case stands deferred lor re-listing on 26.04.201 8.
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Decision : Committee considered the case as per agenda alongwith other relevant papers and
noted that this case had been referred to TC, Mumbai lor Comments. Comminee decided to awair

ments from TC, Mumbai. The case stands deferred for re-listing on 26.04.201 8.

lParty Name:LOYAL TEXTILE @Errtr"
iALC3l20l7 iDeferred
i28.03.20 t 8

ffio D.f.rD.r.
l:r.or.:orz i26.04.2018

Decision : Committee considered the case as per agenda alongu'ith other relevant papers and
noted that this case had been referred to TC. Mumbai for Comments. Commitlee decided to await
comments from TC,Mumbai.The case stands deferred for re‐ :isting on 26.04.二
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IPany Name:ARヤ i雨 5百1MITED ttcd No/Datc:26/84‐

IALC3/2017
128.03.2018

Decision : Comminee considered the case as per agenda alongwith other relevant papers and heard
Shri Mahesh Kadam. Chief Manager of the firm appeared on allowing the personal hearing. He

plained the detailed manufacturing process. Accordingly. Committee after due deliberation decided
to ratify the norms for the above advance authorization allowing the wastage of Soh on import item I

as applied for lmport item No.2&3 however, this should be restricted to260/o of FOB value or
actual whichever is lesser.

IMILLS LTD
|

「

卜O1/84/050/00499/AM17/

Case No.:20/25/84-ALC3/2016 1Party NamciLOYAL TEXTILE

IMILLS LTD

Case No.:21/25/84-ALC3/2016

RA concerned may take further necessary actions subject compliance of other usual conditions.
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1Lic No/Datc105 10401491
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Decision : Committee considered the case as per agenda alongwith other relevant papers and
that this case had been referred to TC, Mumbai for Comments. Comminee decided to await

ments from TC, Mumbai. The case stands deferred for re-listing on 26.04.2018.
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Decision : Committee considered the case as per agenda alongwith other relevant papers and
noted that thi:s case nahad been referred to TC. Mumbai for Cumbai lor Comments. Committee decided to await i

:41r!rr!u lv r L. lvlrtrtluot lut Lvtlttttuttl). LUlItltttu.gg ut\,lugu l.u awall 
i

!._:1.:grdl9:t:1d for re-listing on 26 04.2018. I

I

ments from TC,Mumbai.Thc case stands dcferred for re― listing on 26 04.2018.
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m5/84‐ALC3/2佃 6

128032018

IRLR pite

1"06t24 t040 t0003giAM I 7/
師 Defer Date:

loo.oz.:o r z

Decision : Committee considered the case as per agenda alongwith other relevant papers and
that this case had been referred to TC, Mumbai lor Comments. Cornmittee decided to await

ments from TC. Mumbai. The case stands deferred for re-listing on 26.04.2018.
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i肝 |    卜回眠
C3/2017          1 DeFerrFdIHOMEPRODUCTS PRIVATE IALC3/2017 Deferred

ILIMITED 1獅獄[

1稔
Decision : Committee considered the case as per agenda alongwith other relevant papers and
noted that this case had been referred to TC. Mumbai for Comments. Comminee decided to await
omments from TC, Mumbai. The case stands deferred for re-listing on 26,04.2018.
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Status:
Deferred

IRLA間 に      lbα NげDatα 3510045 H 3 Dcfer Datc:
26042018|:35/24/040/00054/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and
that this case had been referred to TC. Mumbai for Comments. Committee decided to await

ments from TC, Mumbai. The case stands deferred for re-listing on 26.04.2018.
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MILLS LTD

Mcct No/Datc:26/84‐

1獅器   |
luq nite 赫 而 餌釧M Defermc l

Deたr Datci

26042018

:01/84/050/00504/AM17/

:01/84/050/00481/AM17/

:01/84/050/00491/AM17/

Case No.:28/25/84‐ ALC3/2016

レ

順LA Fll丁

F‖ c
32

Lic.No/Date:1010059719
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Decision : Committee considered the case as per

noted that this case had been referred to TC. Murnbai
omments from TC. Mumbai. The case stands deferred

agerrda alongwith other relevant papers and

for Comments. Committee decided to await
lor re-listing on 26.04.201 8.

135Dafiauooo53/AM r7l 臣6.04.2018

ion : Committee considered the case as per

that this case had been referred to TC. Mumbai
ments from TC. Mumbai. The case stands deferred

〉t:棚re2θ
8牛

128032018

野ど嘱彎
α32100781291"駐

毀:
agenda alongwith other relevant papers and

for Comments. Committee decided to await
for re-listing on 26.04.201 8.

IMcet No/Datei26/84‐

1錯″鶴了
|

IRLA File

卜05/23/040/00025/AM18/
I Lic.No/Date:05 I 0402354

lzo.on zon

Decision : Committee considered the case as per agenda alongwith other relevant papers and

that firm has surrendered the above advance authorization in this case. Accordingly, NC decided

close the case.RA concerned may take further necessaw action suttect tO COmpliance of othcr

usual condition.

1料r酬
路 臨 d

032018     1

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that firm was allowed personal hearing, however. no response received from the firm. NC
decided to allow final opportunity. The case stands deferred for re-listing on 26.04.2018.
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Party Name:PNR APPARELS
PVT.LTD,

|    ~町

Lic.No/Datei32 10078175

12052017

Meet No/Date:26/84‐

ALC3/2017
2803.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

hat firm was asked to submit the measurement chart and CAD with justification of wastage and

inded on to furnish the details of salvage cutting again. The case stands deferred for re-listing on

26.04.2018.

Case No。 :7/4/84‐ ALC3/2017 Party Namc:AUGUSTAN
IKNITWEAR PVT LTD

:O1/84/050/00042/AM18/

Case No.:19/4/84‐ ALC3/2017

:01/84/050/00046/AM18/

Case No.:3/6/84‐ ALC3/2017

:01/84/050/00051/AⅣ l18/

Defer Datei

26042018

ICase No.:13/8/84‐ ALC3/2017

luq nite lnln rite

レ

ILic No/Datei05 10402560

File RLA Filc

i32/24/040/00042/AM17/1/84/050/00034/AM18/

No.:15/4/84‐ ALC3/2017 NameiCONCEPT

F‖ c

Ｄａ

２０

Lic No/Datci05104024!8

:05/23/040/00030/AM18/ 02.05.2017

メ
舞 /8
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Decision : Committee considered the case as per agenda alongwith other relevant

hat firm was asked to submit the CAD for the exporl product. Committee decided

to firm and deferthe case. The case stands deferred for re-listing on 26.04.2018.

papers and noted
to send a reminder

ICase No.:2/6/84‐ ALC3/2017 IMeet No/Datc126/84‐

1錯∬獄了
RLA File IDcfcr Datei

12604.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that firm has submitted the details sought for examination of the case and same were forwarded to

DIPP for comments. The case stands deferred for re-listing on 26.04.2018.

Status:
Deferred

:01/84/050/00050/AM18/

Lic No'Datc106 10038621

l16.052017

Case No.:16/8/84¨ ALC3/2017

Rtt F19^___  |階だ嘱彎
α0810140302

:08/24/040/00030/AM18/

41 Decision : Committee considered the case as per agenda alongwith other relevant papers and heard

i Mahesh Kadam. Chief Manager of the firm appeared on allowing the personal hearing. He

xplained the detailed manufacturing process. Accordingly, Committee after due deliberation decided

to ratify the norms for the above advance authorization allowing the wastage of 50h on import item I

nd as applied for in respect of Import item No. 2&3 however, this should be restricted to 260/o of
FOB value or actual whichever is lesser.

RA concerned may take fufther necessarv actions subject compliance of other usual conditions,

br and item No. 2&3 as per packing policy.
A concerned may take further necessary actions subject compliance of other usual conditions.

IPartyName:ARVIND LIMITED
|

Meet No/Datc126/84‐

ALC3/2017
128032018

一

Approved

IRLA File

l:05 t24 t040 t00 I 00/AM I 8i

′
■ Decision : Committee corrsidered the case as per agenda alongwith other relevant papers and heard

representative of the firm given personal hearing who explained the manufacturing process.

Representative above firm explained that one piece is wasted every l0 piece due to printed fabric used

by the firm as per the buyer's requirement. Accordingly, Committee decided to ratify the norms for
the above advance authorization allowing the wastage of l}oh.
RA concerned may take further necessary actions sub.iect compliance of other usual conditions.

Approved

:01/84/050/00083/AM18/

ALC3/2017
jza.o:.zo rt

Case No.:9/8/84‐ ALC3/2017 Pa■y Namc:SHOREWALA
GLOBALINDUSTRIES
PVT LTD,(FORMERLY

:01/84/050/00076/AM18/

ツ
りど

'′

ィ
9

Name:BHARAT

No。 :22/26/84-ALC3/2017  Palty NameiSUPERFIL
PRODUCTS PRIVATE
LIMITED

Filc

1/84/050/00406/AM18/ :04/24/040/00030/Aヽ418/

: Committee considered the case as per agenda alongwith other relevant papers and

decided to ratifo the norms for the above advance authorization input item No. I as applied

@
lzz.os.zon



Case No.:17/8/84-ALC3/2017 Party Name:P00JA
INTERNAT:ONAL

Meet No/Date:26/84‐

ALC3/2017
28032018

IRLA Filc

l:05/24/040/00H2/AM18/

iD.f.. D.t"
)zs.ot.zott

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
firm was allowed personal hearing for explanation of their case. NC decided to another hearing

ith direction to bring the relevant documents (CAD/wastage calculation etc.) and case stands
for re-listing on 26.04.201 8.

Case No.:33/8/84-ALC3/2017 卜回uま
IDeFerred

l盟務.器:
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that firm was allowed personal hearing for explanation of their case. NC decided to another hearing
nd decided to raCCt the case in the cvcnt of no response is received from the nrm.The case stands

ferred for re-listing on 29.03.201 8.

Case No.:8/l 0184-ALC3l20l7 lParty Name:CONCEPT

ICLOTHING

1職角∫::0/0009ν AM IW

Meet No/Date:26/84‐

ALC3/2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and hear
he representative firm allowed personal hearing for explanation of their case. Accordingly, committee

the CAD and relevant dOcument submiied by the nrm and decided to rati～ the nOrms for
above advance authorization as applied for. GSM should match in import and export.

RA concerned may take further necessary action subject compliance of other usual conditions.

Mect No/Date:26/84‐

ALC3/2017
28.03.2018

: Committee considered the case as per agenda alongwith other relevant papers and noted
to await reply ofat firm was asked to submit the CAD for the export product. Committee decided

firm and defer the case. The case stands deferred for re-listing on 26.04.2018.

1柵ぶ∬1皿Υy購
|

RLA Filc

:05/24/040/00135/AM18/

lDecision : Committee considered the case as per agenda alongwith other relevant papers and heard

|          128.03.20!8
1D:Ar:1^         I::^、 i^′ n^`

ILic.No/Date:0510403071

los.oo.zo rz

Mect No/Date:26/84‐

ALC3/2017
28,03.2018

Status:
Deferred

:01/84/050/00084/AM18/
Lic.No/Date:0510402997

01062017

Party NameiSUPERHOUSE
LIMITED

1珊r赫
[

:01/84/050/00100/AM18/
Lic No/Date:0610038640

08,06.2017

:01/84/050/00111/AM18/

Case No。 :15ノ 10/84‐ALC3/2017 Party NameiJPM EXPORTS
PRIVATE Liヽ41TED

Lic.No/Datei02 10207693

16.06.2017

Case No.:2/10/84‐ ALC3/2017

HQ Filc

:01/84/050/00105/AM18/
Lic.No/Date:0510403178

20.06.2017

‐
10

レ

F‖ e

Ｄａ

２０

10/AMi8/



he representative firm allowed personal hearing for explanation of their case, Accordingly. commiftee
;onsidered the CAD and relevant document submitted by the firm and decided to ratify the norms for

above advance authorization as applied for Style Nos. LVLl99l, LVL1992.LVL|993,LVL:r994.
LVLl995, LVLl996 and LVLl997. GSM should match in imporr and exporr.
RA concerned may take further necessary action subject compliance of other usual conditions.

1造き」冽琴
tα 26慇 4‐

2803.2018

ILic.No/Datci24 10042248

129.062017

:cision : Committee considered the case as per agenda alongwith other relevant papers decided to
ifo the norms for the above advance authorization as applied for.

A concerned may take further necessary action subject compliance of other usual conditions.

F霞

¨解ALC3/2W

126.04.2018

Meet No/Datc:26/84‐

ALC3/2017
28.03.20!8

HQ Filc

:O1/84/050/00144/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that frim had been requested to forward the information as per DIPP deficiency letter No.7/3212017-

W dated 22.09.2017. NC decided to await reply of the firm and defer the case. The case stands
ferred fOr re― listing on 26,04.2018.

Ｆ
Ｉ

」

ド

ー

‐

F…
2/84‐AL鋭面

レ    ′・  に

No.:1/20/84-ALC3/2017 Name:SPUNヽVEB

No/Date:26/84‐

F‖ c Lic No/Date:0510403285
/84/050/00089/AM18/ 7

ision : Committee considered the case as per agenda alongwith other relevant papers and noted
hard copy of the application received and same being examined. The case stands deferred for re-
on 26.04.2018.

No.:24/8/84‐ ALC3/2017

ion : Committee considered the case as per agenda alongwith other relevant papers and decided
request CLA, Delhi to provide three set of hard copy for examination of the case. The case
deferred for re-listing on 26.04.20 I 8.

Name:C.L.
T10NAL

Ｄａ

２０

Ｄａ

２０

Party NameiSHAHI EXPORTS
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: Committee considered the case as per agenda alongwith other relevant papers and decided
ratify the norms for the above advance authorization taking cue from SION H-97 and amendment

dated 09.08.2012 as under:
Export Item : Flexible Intermediate Bulk Containers

l120 MT

S.No。 Import Item Ouantitv
l PP Granules 808 830 MT
う
４ UV Stablizer 04.48 MT
つ
つ LLDPE Granules 126.00 MT
4. Polyester Staple Fibre 2625 MT

Packing material (PP Granules) As per packaging policy

RA concerned may take furlher necessary action subject to compliance of other usualconditions.

1珊r…
1野ざ嘱彎
α5610003田o~

Approved

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
ratify the norns for the above advance authorization taking cue from SION H-97 and amendment
09.08.2012 as underi

Export Item : Flexible Intermediate Bulk Containers

1930 MT

SoNo。 Import Item Quantity
l PP Granules 1650 MT
2. UV Stablizer 7.72 MT
り
， HDPE Granules 315.00 MT
4. LLDPE Granules 105 MT

Packing material (PP Granules) As per packagins policv

RA concerned may take further necessary action subject to compliance of other usual conditions.

Mcct No/Date:26/84‐ Approved
ALC3/2017

1芳騨鳴彎
α5610005181

: Committee considered the case as per agenda alongwith other relevant papers and decided
ratifo the norms for the above advance authorization taking cue from SION H-97 and amendment

dated 09.08.2012 as under :

Export Item : Flexible Intermediate Bulk Containers

26.04.2018

Case No.:11/24/84‐ ALC3/2017 Party Name:FLEXITUFF
INTERNAT10NAL LTD

:O1/84/050/00308/AM18/ 卜56/24/040/00016/AM18/

Case No。 :26/24/84‐ ALC3/2017 Party Name:FLEXITUFF
INTERNAT10NAL LTD

28.03.2018

1930 MT

シ



S.No。 Import Item Ouantitv
l PP Granules 1650 MT

う
４ UV Stablizcr 07.72 ⅣlT

HDPE Granules 315 00 MT

4. LLDPE Granulcs 105 MT

Packing material (PP Granules) As per packaging policy

RA concerned may take further necessary action subject to compliance of other usual conditions.

Case No.:4/12/84‐ ALC3/2017 Pary NamelPEE EMPRO
EXPORTS P LTD

IMeet NO/Datci26/84‐

IALC3/2017
12803.2018

Lic.No/Date105 10403499

2507.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

ratifo the norms for the above advance authorization as applied for as per CAD.

RA concemed may take further necessary action sub.lect to compliance of other usualconditions.

Pary Name:PRET INTERPRET Meet No/Date:26/84‐

LIMITED

ecision : Committee considered the case as per agenda alongwith other relevant papers and noted

at firm was asked the firm to furnish the CAD for the export product, however. no response received

form the firm. Committee decided to send a reminder to firm and defer the case. The case stands

for re-listing on 26.04.201 8

Mcet No/Datc:26/84‐

階駐獅

ltち糀OЮ∞
"蔦『 匿だ器

α
"Ю
030413囲

.器:

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that firm was allowed the personal hearing for explanation of their case. Committee decided to allow

ask the firm again to appear with sample export product and wastage calculations for finalization of
the case. The case stands deferred for re-listing on 26.04.2018.

Mcet No/Date:26/84‐

ALC3/2017

冊
: Committee considered the case as per agenda alongwith other relevant papers and

to ratify the norms for the above advance authorisations as under:

Case No.:21/24/84… ALC3/2017
ALC3/2017
28.03.2018

Case No,:24/24/84‐ ALC3/2017 Pary NameiSHRI SHiV
SHAKTI PRINTS AND
FABRICS

:01/84/050/00321/AM18/

Case No.:2/26/84‐ ALC3/2017 Pary Name:SHANKAR
PACKAGINGS LIMITED

Status:
Deferred

28.032018

Lic No/Date:3410043701

118.12.2017

レ 1隊

へ

PRIVATE

F‖e F‖ c

1/84/050/00318/AM18/ :07/24/040/00163/AM18/

7

8

AM18/
F‖ e



port item:Flexible intermcdiate bulk Containcrs

ノVα Cb″″″′(プ Eゃθrrsf
PP Granules:818 18 MT,

HDPE Granules:425 MT,
Master Batch ANTIFIBRILLANT:12.27 MT,
Master Batch Whitc:6.13 MT,

Master Batch colouri 3.68 MT,

Conductive Black:6.55 MT,

LLDPE: 73.33 MT,
LDPE:3143 MT,
Relevant UV Stabilizcr Master Batch:16 MT.

Quantity:‐  971.834 MT

into SION H-91 & amendment thereto dated 9.8.2012 and SION H-240 the following norms

Export ltem: Flexible Intermediate Bulk Containers (As per application) (Using Conductive black)

As per application

concerned may take further necessary action subject to compliance of other usual conditions.

h町珈細い緊
1珊r…

Approved

RLA File

:26/24/040/00030/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratifu the norms for the above advance authorization as applied for.

RA concerned may take necessary actioll subject to compliance of other usual conditions'

Mcet No/Datci26/84‐

ALC3/2017
28.03.2018

RLA File

i34/24/040/00264/AM18/

ion : Committee considered the case as per agenda alongwith other relevant papers and noted

at application has been forwarded to DIPP for comments. Committee decided to await comments

'DIPP and defer the case. The case stands deferred for re-listing on26.04'2018.

Mcct No/Date:26/84‐

ALC3/2017
28.03.2018

S.No.
application

lmport ltem Quantity

1 PP granules I . I 0 ke / kg content contained in the expotl

2. HDPE eranules I .05 ke / kg content contained in the export

Conductive Black l.l0 Ks/ Kg content contained in the export.

4. UV Stabilizer Master Batch 0.02 kc / kg ofthe export

LLDPE 1.05 ke / ks content contained in the export

6 LDPE 1.05 ke / kg content contained in the export

Case No.:5/26/84‐ ALC3/2017

:O1/84/050/00389/AM18/

Case No.:19/26/84‐ ALC3/2017 Pa■y NameiSURE SAFETY
INDIA PVT LTD

:01/84/050/00403/AM18/

Lic.No/Datci34 10043756

冊

lCase No. : 4/2 4184- ALC3 12017 Parり Namc:MANJUSREE

レ
14

I 
Lic.Notoat.:02 I o2o8o98陣Q RL

ヘ

Lic.No/Datei2610012825
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Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that application has been forwarded to DIPP for comments. Committee decided to await comments of
DIPP and defer the case. The case stands deferred for re-listing on 26.04.2018.

Pary NameiRESPONSIVE
INDUSTRIES LTD

Mcct No/Datc126/84‐

ALC3/2017
28032018

Lic No/Date:0310818308    1Defer Date:

: Committee considered the case as per agenda alongwith other relevant papers and noted

at application has been forwarded to DIPP for comments. Committee decided to await comments of
IPP and defer the case. The case stands deferred for re-listing on 26.04.2018.

Meet No/Date:26/84‐

RLA Filc

:05/23/040/00363/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
ratify the norms for the above advance authorization as applied for.

RA concemed may take further necessary action subject to compliance of other usual conditions

Parrv Name:HIGH Mcet No/Date:26/84‐

PERFORMANCE TEXTILES  IALC3/2017
PRIVATE LIMITED

Lic.No/Datei051 0405269

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above advance authorization as applied for.

RA concerned may take further necessary action subject to compliance of other usual conditions

Mcet No/Datc:26/84-

ALC3/2017
28.03.2018

Lic.No/Datc:0510405318 1Defer Datc:

Decision : Committee considered the case as per agenda alongwith other relevant papers and

ided to allow personal hearing to firm. Representative above firm may be ask to attend hearing

ng with CAD, measurement chan and sample of the export product for examination of the case.

case stands deferred for re-listing on 26.04.2018.

Meet No/Date:26/84‐

ALC3/2017
28.03.2018

Case No.:1/24/84‐ ALC3/2017

ALC3/2017
28032018

:01/84/050/00302/AM18/

Lic.No/Datei05 10405268

108012018

:01/84/050/00303/AM18/

‐
Case No.:7/24/84‐ ALC3/2017 Party Name:CLOBAL MODE

AND ACCESSORIES PVT.
Status:
Deferred

:01/84/050/00304/AM18/ :05/23/040/00395/AM18/

Case No.:3/26/84‐ ALC3/2017 Pary NameiSHANKAR
PACKAGINGS LIMITED

レ ′  15

八

No。 :5/24/84‐ ALC3/2017

F‖ e

「榊鮮|∬X・ LES

No,:6/24/84‐ ALC3/2017

File



Decision : Committee considered the case as per agenda alongwith other relevant papers and
ided to ratify the norms for the above advance authorisations as under

Export ltem:Flexible inte:lllediate bulk Containers

ソV′′Cb“″
“
′
`ゾ
Expθ rrsr

PP Granules:818.18 MT,

HDPE Granules:4.25 MT,
Master Batch ANTIFIBRILLANT:12.27 MT,
Master Batch White:6.13 MT,
Master Batch colouri 3.68 MT、

Conductive Black:655 MT.
LLDPE: 73 33 MT,
LDPE:3143 MT,
Relevant UV Stabilizer Master Batch:

Quantity: - 971.834 MT

Taking
approved :-

H-97 & amendment thereto dated 9.8.2012 and SION H-240 the following norms

Export ltem: Flexible Intermediate Bulk Containers (As per application) (Using Conductive black)
As per applicationantity: -

S.No.
application

Import Item Quantity

l PP granules LIIkg / kg content contained in the export
2 HDPE granules l.06kg / kg content contained in the export

Conductive Black l.l0 Ke/ Kg content contained in the export.
4. UV Stabilizer Master Batch 0.02 ke / ks ofthe export
5, LLDPE 1.05 ke / kg content contained in the exporl
6 LDPE 1.05 kg / kg content contained in the export

RA concerned may take further necessary action subject to compliance of other usual conditions.

RLA F‖ e

:34/24/040/00244/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

ided to ratiry the norms for the above advance authorisations as under:

Export iteΠl:Flexible interrnediate bulk Containers

Nθ′Ca“
“
り′げ摯″θrrS「

PP Granulesi 818.18 MT,

HDPE Granules:4.25 MT,
Master Batch ANTIFIBRILLANT:1227 MT、
Master Batch White:6.13 MT,

Master Batch colour:368 MT,

Conductive Black:6.55 MT,

LLDPE: 73.33 MT,
LDPE:3143 MT,
Relevant UV Stabilizer Mastcr Batch:16 MT,

Quantity:‐  971・834 MT

Case No.:4/26/84‐ ALC3/2017 Parり Namc:SHANKAR
PACKACINGS LIMITED ALC3/2017

28.03.2018

:01/84/050/00388/AM18/

Lic.No/Date:3410043796

l101.2018

レ

16
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No/Datc:26/84‐



Taking into SION H-97 &. amendment thereto dated 9.8.2012 and SION H-240 the following norms
approved :-

xport ltem: Flexible lntermediate Bulk Containers (As per application) (Using Conductive black)
ntity: - As per application

S.No.
application

Import Item Quantity

l PP granules l. l2kg / kg content contained in the export
HDPE sranules l.07ke / kg content contained in the export
Conductive Black I .10 Kg Kg content contained in the export.

4 UV Stabilizer Master Batch 0.02 ke / kg of the export
LLDPE 1.05 ke / kg content contained in the export

6 LDPE L05 kg / kg content contained in the export
RA concerned may take further necessary action subject to compliance of other usual conditions.

Mcet No/Date:26/84‐

ALC3/2017

lza.o:.zo rs

RLA File

:05/24/040/00515/AM18/

ion : Committee considered the case as per agenda alongwith other relevant papers and
ided to allow personal hearing to firm. Representative above firm may be ask to attend hearing

longwith CAD, Mini Marker, Measurement Chart and sample of the export product for examination
the case. The case stands deferred for re-listing on 26.04,201 8.

Mcet No/Datei26/84‐

ALC3/2017

ヤ::どち品le:05104053591盟駐.器 ::

Ⅷ鼎α囲餌“"3匿務.器:
RLA File

:04/24/040/00210/AM:8/

considered the case as per agenda
referred to DIPP for comments. The

Decision : Committee
noted that case has been

04.2018.

alongwith other relevant papers and
case stands deferred for re-listing on

ion : Committee considered the case as per agenda
that case has been referred to DIPP for comments. The

6.04.2018.

Meet No/Datei26/84‐

ALC3/2017
28.03.2018

alongwith other relevant papers and
case stands deferred for re-listing on

Meet No/Date:26/84‐

HQ File

:01/84/050/00328/AM18/

F籠

4̈/84‐AL観鰤
:01/84/050/00309/AM18/

Patt Name:K H EXPORTS
INDIA PR:VATE LIMITED,

28.03.2018

Party Namc:ABHISHRI
PACKAGING PRIVATE
LIMITED

Status:Case

Added

Lic.No/Date:0310818630

19.Ol.2018

Case No.:39ノ 24/84‐ ALC3/2017 Parw Namc:GOKUL
POLYMERS PVT LTD ALC3/2017

28.032018

レ

lnu lLic.NolDate:05 I 040543 5 IDefer Datc:lHq nite

No.:31/24/84‐ALC3/2017 Name:PINNACLE
CO

71 113::児50/00393/AM18/

ノタ

`:/17



Decision : Committee considered the
that case has been referred to DIPP
26.04.2018.

l:05 t23 t040t004 t7 t AMlSt ♭4012018

case as per agenda alongwith other relevant
for comments. The case stands deferred

[“″ 喘

papers and noted
for re-listing on

:01/84/050/00336/AM18/

~「
躍 ¨ 4/84‐ AL的 狙 7胃

柵 襦 孔 ″

LYMERSI珊

r…
HQ File

:01/84/050/00343/AM18/
mに 3210078386

P9012018
considered the case as per agenda alongwith other relevant papers and
referred to DIPP for comments. The case stands deferred for re-listing on

IMeet No/Datei26/84‐

IALC3/2017
12803.2018

|

IRLA File

l:05/24/040/00530/AM18/

jLic.Noloate'oj r o+os+oo

130.0 r.20 t 8

~|:,務

.:rl::

Decision : Comrnittce considcred the casc as per agenda alongv/ith other relevant papers and

decided to a‖ o、v pcrsonal hearing tO Яrm. Representative above nrnl may be asked to attend hearing
alongwith CAD,Mini Marker,Measurement Chart and sample ofthe export product for examination

of the case. The case stands deferred for re-listing on 26.04.2018.

1麗屈蕊高「蕊;
Decision : Committee considered the case as per agenda along with other relevant papers and
decided to ratify the norms for the above advance authorisation as applied for as per CAD for

No.49618. GSM should match in imporr and export. RA concerned may take further
action subject to compliance of other usual conditions.

…

42/24/84‐肛 卿 7 Meet No/Datei26/84‐

ALC3/2017

Lic No/Date:0510405458

30,Ol.2018

h. ..* ;; r;.g.nd. ul"rg *irh ;h., ,=l.rurr pup*r .rd
ldecided to ratify the norms for the above advance authorisation as applied for as per CAD for

lStyle No.49618. CSM should match in import and export. RA concerned may take further
Inecessary action subject to compliance of other usual conditions.

Party Name:PINNACLE
CLOTHING CO

:01/84/050/00337/AM18/

izs.o:.zo r r

:O1/84/050/00338/AM18/

Case No。 :45/24/84‐ ALC3/2017

レ

Ｄａ

２０

FM/24/84■

К 3/2017「
蹴 鶏lTACLE

旧3晶掲50/003りAtt ν

階ざ鰍lα
0510405459

Mcet No/Date:26/84‐

ALC3/2017

|:γ
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Decision : Committee considered the case as per agenda alongwith other relevant papers and

unit consumption claimedided to ask the firm to provide the net weight of input item no.I and per

ing knitted fabric. The case stands deferred for re-listing on 26.04.2018.

RLA File

:06/24/040/00046/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

ided to allow the personal hearing to firm for explanation of the case. The case stands deferred for
re-listing on 26.04.201 8.

Mcet No/Date:26/84‐

ALC3/2017
28.03.2018

RLA F‖ e

:03/95/040/00931/AM18/

Decision : Committee considered the case as per
the item― wise

agenda alongwith
wastage and defer

other relevant papers and

the case. The case standsided to examine the case to work out
for re-listing on 26.04.2018.

RLA File

Mcct No/Date:26/84‐

ALC3/2017

朧鼎
α
"Ю
田
"郎:03/94/040/00876/AM18/

Defer Datel

26.04.2018

Declslon:Commlttee
noted that case has been

26.04.2018.

considered the
referred to DIPP

case as per agenda alongwith other relevant papers and

for comments. The case stands deferred for re-listing on

Decision : Committee
that case has been

04.2018.

considered the
referred to DIPP

case as per agenda

for comments. The

Patty Name:ABHISHRI
PACKAGING PRIVATE
LIMITED

RLA File

:03/94/040/00892/AM18/ 冊
alongwith other relevant papers and

case stands deferred for re-listing on

Paty Namc:ABHISHRI
PACKAGING PRIVATE
LIMITED

Defer Date:

2604.2018

Case No.:21/26/84‐ ALC3/2017
Name:G R CORPORAT10N

1珊r硼
路

:O1/84/050/00405/AM18/

Lic No/Datei0610038806

02022018

ICase No。 :37/24/84-ALC3/2017 Paty NamelQUALIANCE
INTERNAT10NAL PVT LTD

:01/84/050/00334/AM18/

Lic No/Datc:0310818898

06.02.2018

ICase No.:10ノ 26/84‐ ALC3/2017 Party Name:ABHISHRI
PACKAGING PRIVATE

28,03.2018

:01/84/050/00394/AM18/

Case No。 :8/26/84‐ ALC3/2017
ALC3/2017
2803.2018

:O1/84/050/00392/AM18/

Lic.No/Datc:0310819066

0902.2018

ICase No。 :11/26/84-ALC3/2017 Meet No/Date:26/84-

レ

lnln nite

ダ

lLic.Noloate:03 I o8 I 9065匝 ilЪ

File

No/Datc:26/84‐
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:0 I /84/050/00395/AM I 8/ l:$Dafia}fi0895/AM l8/ loe.oz.zo r r
Declslon : Comllnittcc consldered thc

noted that case has been referred to DIPP

26.04.2018.

case as per agenda alongwith other relevant papers and
for comments. The case stands deferred for re-listing on

Meet No/Date:26/84‐

ALC3/2017

りど嘱lα3210078404階糊.孵:
Decision : Committee considered the case as per agenda alongwith other relevant papers and

ided to ask the firm to provide the net weight of input item no. I and per unit consumption claimed
being knitted fabric. The case stands deferred for re-listing on 26.04.2018.

Mect No/Date:26/84‐

ALC3/2017
28.03.2018

Party Name:THREADS Meet No/Date:26/84‐

(INDIA)LIMITED ALC3/2017
28.03.2018

1悧鼎
α剛0038田 7

ision : Committee considered the case as per agenda along with other relevant papers and

to ratify the norms for the above advance authorisation as applied for allowing the

of l% in this case. RA concerned may take further necessary action subject to
iance of other usual conditions.

RLA Filc

:30/24/040/00041/AM18/

Lic.No/Datc:3010104244

20.02.2018

Decision : Committee
that case has been
,04.2018.

considered the case as per agenda alongwith other relevant papers and

referred to DIPP for comments, The case stands deferred for re-listing on

Meet No/Date:26/84¨

ALC3/2017

Case No.:48/24/84‐ ALC3/2017 Paty Namc:REAL KNIT
FASH10N

:01/84/050/00345/AM18/

Case No.:18/26/84‐ ALC3/2017 Paty Name:UVIRAJ GLOBAL
PRIVATE LIMITED

Lic.No/Datei0610038816

15.02.2018

Decision : Committee considered the case as per agenda along with other relevant papers in
case and decided to ratify the norms for the above advance authorisation as applied for.
concerned may take further necessary action subject to compliance of other usual

:06/24/040/00049/AM18/:01/84/050/00402/AM18/

Casc No.:20/26/84‐ ALC3/2017

ICase No.:1/26/84‐ ALC3/2017 Pa■y Name:GANGA
ACROW00LS LIMITED

Status:Case

Added

:01/84/050/00385/AM18/

ICase No.:6/26/84‐ ALC3/2017 Party Name:PINNACLE
CLOTHING CO.,

■

28.03.2018

2803.2018

File

85119『|):50/00404/AM18/

No/Date:26/84‐

17
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HQ File

101/84/050/00390/AM18/
RLA File

:05/24/040/00587/AM18/

Decision : Committee considered the case as per agenda along with other relevant papers and
ided to ratify the norms for the above advance authorisation as applied for as per CAD for

Export Product.l Style No.61087 and Export Product 2-Style No. 59386. GSM should
match in import and export. RA concerned may take further necessary action subject to

pliance of other usual conditions.

Mcet No/Date126/84‐

ALC3/2017
28.03.2018

Decision : Committee considered the case as per agenda along with other relevant papers and
nt Committee considered the case as per agenda along with other relevant papers and
ided to ratify the norms for the above advance authorisation as applied for as per CAD for

port Product -l Style No. 49895. Export Product -2 Style No. 49915 and Export Product-
3 Style No. 61032. GSM should match in import and export. RA concerned may take further

action subject to compliance of other usual conditions.

Party Name:PRECISE Meet No/Date:26/84‐

SEAMLESS APPARELS PVT

RLA File

:05/24/040/00586/AM18/

RLA File

:05/24/040/00582/Aヽ418/

Lic No/Date:0510405686

2002.2018

Decision : Committee considered
ided to further examine the matter.

Lic.No/Datei05 10405694

21.02.2018

the case as per agenda alongwith other relevant papers and

The case stands deferred for re-listing on 26,04,2018.

1盟糀.辮:

RLA F‖ e

:02/24/040/00189/AM18/

Meet No/Datc126/84‐

1妾.」ら%∫羊le:0210208240

Status:
Deferred

Defer Datei

26.04.2018

: Committee considered
to further examine the matter.

the case as per agenda alongwith other relevant papers and

The case stands deferred for re-listing on 26.04.2018.

Pary Name:RICHA GLOBAL
EXPORTS P,LTD

RLA Filc

i05/24/040/00601/AM18/ 1劉鼎
c“Ю405714階務.孵:
町

Lic.No/Date:0510405687

20022018

:01/84/050/00391/AM18/

Case No.:14/26/84‐ ALC3/2017

:01/84/050/00398/AM18/

ALC3/2017
28.03.2018

ICase No。 :12/26/84‐ ALC3ノ2017 Patty Name:ABHIKRITl
:MPEX PVT.LTD., ALC3/2017

28.03.2018

:O1/84/050/00396/AM18/

Case No.:16/26/84‐ ALC3/2017
ALC3/2017
28.03.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

to further examine the matter. The case stands deferred for re-listing on26.04.2018.

レ μ
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Namc:PINNACLE
CO,

No/Date:26/84‐

File

:/84/050/00400/AM18/
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Case No。 :15/26/84‐ ALC3/2017 Parり Name:JINDAL POLY
FILMS LTD

931器品泥5υ0039ツAMIν  職ち」liυ0041
Decision : Committee considered the

that case has been referred to DIPP

Defer Date:
042018

case as per agenda alongwith other relevant papers and
for comments. The case stands deferred for re-listing on

6.04.2018.

Mcet No/Date:26/84‐

ALC3/2017
28.03.2018

Date:

.04.2018

ision : Committee considered the case as per agenda alongwith other relevant papers and
to further examine the matter. The case stands deferred for re-listing on 26.04.2018.

ⅣIINUTES OF OFFLINE CASES NC ⅣIEETING No.26/84/AⅣ l-18 DATED 28.03.2018

ALC3/2017
28.032018

Lic No/Date:0510405760

28022018

Case No。 :13/26/84‐ ALC3/2017 Paty Name:YUCON EXPORTS
PRIVATE LTD

95.

Case no. 459 M/s.Panorama Exports Pvt. Ltd.
NC Meeting No.26/AM‐ 18 Dated 28.03.2018 F.No.01/84/162/00082/AM18/DES.V

RA F.No.05/27/039/00012/AMll

Request for inscrtion of Style Number not Mentioned in the Shipping Bill for redemption A/A No,No.

0510271l12 dated 20.08.2010,

Decision: Committee considered the agenda alongwith relevant documents and observed that M/s
Panorama Exports Pvt. Ltd. Faridabad vide their representation dated 15.05.2017 have requested for
condonation of Style Number of the Export item not mentioned in the Shipping Bill by the Customs

Authorities at the time of shipment made Annual Advance License No. 0510271112 dated 20.08.2010
issued vide F.No.051271039100012/AM-ll. Firm has intimated that they made 100% Exports before

norms committee decision dated 20.08.2010 therefore they cannot mention the Style Number in the

shipping Bills and no change can be made in the shipping bills after the shipment. Committee decided

to allow personal hearing to firm and advised representative firm may be advised to bring the

relevant documents showing the export product. Style No. correlating the invoice number with
the shippins bill havins Style No. The case stands deferred and re-listed for 26.04.2018.

監ゆ> レ

10405713

: Committee considered the case as per agenda alongwith other relevant papers and
to further examine the matter. The case stands deferred for re-listing on 26.04.2018.

No/Date:26/84‐

10208254
77/AM18/



q`、

Case No.460 M/s. Bombay Rayon Fashions Ltd.
NC Mccting No.26/AM-18 Datcd 28.03.2018

actuanv held on o6.04.2018

F.NO.01/84/050/203A市 1‐ 18/DES‐ V

Modification of adhoc norrns against Advance Authorization No.0310551331 dated
17.12.2009.
Decision: Committee considered the case as per agenda along with other relevant papers and
noted that firm has submitted representation stating that consumption allowed by the Norms
Committee is less than the SION. Committee decided to allow personal hearing to firm for
explanation of their case. The case needs further examination and is re-listed for 26.04.2018.

97.

Case No.461 M/s Loval Textile Ⅳli‖ s Ltd.

NC Mceting No.26/AM-18 Dated 28.03.2018

actually hcld on 06.04.2018

F.No.01/84/050/00097/AMl1/DES‐ V

RA F.No.l1/24/040/00004/AM17 Adv.Authorisation No.3510030745 dated
24.06.2010

Enhancement of input output norms for export of technical fabrics and garments with flame retardant
finish against Advance Authorization No.35 10030745 dated 24.06.2010.

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that
firm advised to submit the consumption details of fabric used by the firm for manufacture of export item
for allowing chemical as per report submifted by the office of Textile Commissioner, Mumbai. Firm has

submitted the document for revision of consumption and accordingly, allowing the chemicals as per TC,
Mumbai report in this case. The case stands deferred for re-listins on 26.04.2018.

98.

Case No.462 M/s. Shivalik Exports.

NC Meeting No.26/AM‐ 18 Datcd 28.03.2018

actuanv held on o6.04.2018

HQ File:01/84/162/062/AM18/

RLA File:05/24/040/00079/AM06/

Amendment in ratified norrns against Advance Authorization No.0510158613 dated 30.05.2015.
Decision: M/s Shivalik Exports vide their representation dated 10.05.2017 have requested for
modification of input output norms for Advance Authorization No.0510158613 dated 30.05.2015.
Committee considered the agenda and directed to ask the firm to furnish the Shipping Bill in support of
the export made for examination of the case. No reply received from the firm till date. Committee
decided to allow personal hearing to firm for explanation of their case. The case needs further
examination and is re-listed for 26.04,2018.

99.

Case No.463 M/s.Loval Textile Milis Ltd.

NC Mceting No.26/AM‐ 18 Datcd 28.03.2018

actuanv held on o6.04.2018

F,No.O1/84/050/00136/AM15/DES‐ V
RA FoNo.35/24/040/00020/AM14

Enhancement in quantities of chemical inputs for different fibres viz. Fibrec I, Fibrec -ll and Fibrec -lll
against the Adv. Authorisation No. 351004191 3 dated 20.08.2013.

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that

firm advised to submit the consumption details of fabric used by the firm for manufacture of export item
for allowing chemical as per report submitted by the office of Textile Commissioner, Mumbai. Firm has

submitted the document for revision of consumption and accordingly, allowing the chemicals as per TC,

Mumbai report in this case. The case stands deferred for re-listing on26.04.2018.

ゝ
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100.

Case No.464 M/s.Loya!Textile Mi‖ s Ltd.

NC Mccting No.26/AM-18 Dated 28.03.2018

actuaHy hcld on 06.04.2018

F.No 01/84/162/137/AM14/DES― V
RA FoNo.35/24/040/00021/AM14

Enhancement in quantities of chemical inputs for different fibres viz Fibrec I, Fibrec -ll and Fibrec -lll
against the Adv.Authorisation No. 3510041910 dated 20.08.2013.
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
firm advised to submit the consumption details of fabric used by the firm for manufacture of export item
for allowing chemical as per report submitted by the office of Textile Commissioner, Mumbai. Firm has
submitted the document for revision of consumption and accordingly, allowing the chemicals as per TC,
Mumbai report in this case. The case stands deferred for re-listing on 26.04.2018.

101・

Case No.465 M/s.Loyal Textilc Mills Ltd.

NC Mccting No.26/AM-18 Datcd 28.03.2018

actuaHy held on 06.04.2018

F.No.01/84/050/00257/AM15/DES‐ V
RA F.No.35/24/040/00019/AM15

Enhancement in quantities of chenlical inputs fbr different ttbres viz.Fibrec I,Fibrec― II and Fibrec―HI

墾墨l聾誓the Adv.Autho面sation No.3510044562 dated 20.10.2014

Decision : Commiftee considered the case as per agenda alongwith other relevant papers and noted that
firm advised to submit the consumption details of fabric used by the firm for manufacture of export item
for allowing chemical as per report submitted by the office of Textile Commissioner, Mumbai. Firm has
submitted the document for revision of consumption and accordingly, allowing the chemicals as per TC,
Mumbai report in this case. The case stands deferred for re-listing on 26.04.2018.

102.

Casc No.466 M/s.Loyal Textilc M‖ ls Ltd.

NC Mceting No.26/AM‐ 18 Dated 28.03.2018
actuany held on o6.04.2018

FoNo.O1/84/050/00013/AM15/DES‐ V
RA F.No.35/24/040/00048/AM15

Enhancement in quantities of chemical inputs for different fibres viz Fibrec I, Fibrec -ll and Fibrec -lll
against the Adv.Authorisation No. 3510043766 dated 13.03.2014.
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
firm advised to submit the consumption details of fabric used by the firm for manufacture of export item
for allowing chemical as per report submitted by the office of Textile Commissioner, Mumbai. Firm has
submitted the document for revision of consumption and accordingly, allowing the chemicals as per TC,
Mumbai report in this case. The case stands deferred for re-listing on 26.04.2018.

103.

Case No.467 M/s.Loyal Textile Mi‖ s Ltd.

NC Mccting No.26/AM-18 Dated 28.03.2018

actuany held on o6.04.2018

F.No.O1/84/050/00360/AM15/DES‐ V
RA F,No.35/24/040/00028/AM15

Enhancement of quantities of chemical inputs for different fibres viz Fibrec I, Fibrec -ll and Fibrec -lll
asainst the Adv.Authorisation No. 35 10044614 dated I 5.12.2014
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
firm advised to submit the consumption details of fabric used by the firm for manufacture of export item
for allowing chemicalas per report submitted by the office of Textile Commissioner, Mumbai. Firm has
submitted the document for revision of consumption and accordingly, allowing the chemicals as per TC,
Mumbai report in this case. The case stands deferred for re-listing on 26.04.2018.

い ″ノζ
≦L′/24

|レ



104¨ 108.

Case No. 468-472 M/s Shankar Packaging Ltd. Mumbai

NC Mccting No.26/AM-181)ated 28.03.2018 actuaHy held on 06.04.2018

Request for modiflcation of norms in respect of M/s Shankar Packagings Ltd.for Advance Liccncc:

1.  FoNo.01/84/50/00326/AM-16/DES‐ V/Adv.Autho No。 -0310799711 dated 28‐ 10‐2015
2.  F.No.01/84/50/00330/AM¨ 16/1DES‐V/Adv.Autho No。 -0310799712 dated 28‐ 10‐2015
3.  F.No.O1/84/50/00328/AM‐ 16/1DES―V/Adv.Autho No。 -0310799739 dated 28¨ 10-2015
4.  F.No.01/84/50/00329/AM‐ 16/1DES―V/Advo Autho No。 -0310799737 dated 28‐ 10‐2015
5.  F.No.O1/84/50/00355/AM16/DES― V/Advo Autho No。 -0310752199 dated 04.10.2013

Decision : Committee considered the case as per agenda alongwith other relevant papers decided to
modifo the norms for the above advance authorisations as per DIPP written comments vide their F.No.
F. No. 713612017-TSW dated 19.03.2018 as under:
Taking into SION H-97& amendment thereto dated 09.08.2012 and request of the firm, the following
norrns are approved :-
Export Item: Flexible Intermediate Bulk Containers (As per application) (Using Conductive black)
Quantity: - As per application

Reference firm's representation dated 24'h lanuary 2018 submitted on dated l6th February 2018
has stated that they are manufacturing specialized type of bags in line with the advanced technology
using relevant Conductive Black material which is antistatic material. The main purpose of using this
material is to avoid fire incidents in the bags. Based on explanation given by the firm, the following
amended norms are approved only for the above 5 advance authorization on one time basis and no

license will be issuedicense

S.No.
application

Import ltem Quantity

1 PP granules l. l3 ke / kg content contained in the export
2. HDPE granules 1.08 kg / kg content contained in the export
●
Ｊ Conductive Black l.l0 Kg/ Kg content contained in the export.
4. UV Stabilizer Master Batch 0.02 kg / ke of the export
LLDPE 1.05 ke / kg content conta ncd n the export

6 LDPE 1.05 kg / kg content contained in the export

RA concerned may take further necessary action subiect to compliance of other usual conditions.

109.

Case No.473 M/s Mccord lndia Ltd

NC Meeting No.26/AM¨ 18 Dated 28 03.2018 F No.O1/84/171/00024/AM18/DES.V

Fixation of SION for export product 'Dipped Nylon monofilament fabrics'
Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that
firm has requested for fixation of SION for export product 'Dipped Nylon monofilament fabrics made

out of n6ln66 monofilament yarn of 322 Denier (0.20mm dia to 724 Denier (0.30mm dia). Committee
noted that documents have been forwarded to DIPP for comments and decided to await their comments.
The case stands deferred for re-listins on 26.04.201 8
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Case No.474 M/s RNR International

NC MeetingNo.26lAM-18 Dated 28.03.2018 F.No 01/84/162/00024/AM15/DES.V
RA F.No.05/24/039/00034〃 AM14

Re-fixation of input output norrns of of ladies Tunic and Ladies Caftan against annual advance License
No.0510353444 dated 07.05.2013 and Annual Advance Authorization 0510380207 dated 25.02.2014.
Decision: Committee considered the case as per agenda alongwith other relevant papers and noted
that firm's was requested to provide the CAD for examination of the case. However, firm has
intimated that as the case is old and they have no CAD or other documents in this regard. Committee
decided to allow the personal hearing to firm for 28.03.2018 to explain their case. No representative
from the firm attended the hearine. The case stands deferred for re-listins on 26.04.2018

Case No.475 M/s Orient Craft.Ltd.

NC M.No.26/84 AM-18 dt,28.03.2018 F.No,01/84/162/00293/AM18/DES‐ V
Prior fixation of adhoc norrns for export of Ladies Dress made out of Shell: 100% Rayon Woven Dyed
Fabric, GSM 135 ( + or- l0%) (Style No 357800/457086 under special advance license scheme under

oara 4.04(all FTP 201 5-20.
Decision: M/S Orient Craft Ltd. vide their letter dated 12.03 .2018 have requested for fixation of norms
for above said export product under Special Advance Authorisation. Committee considered the case as

per agenda along with other relevant papers and went through the details submitted in this case. As per

CAD/CAM and other details provided in this case, the Committee approved the input output norrns as

applied for. The copy of the application is forwarded to the concerned RA for further necessary action
and compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation
the norms again. GSM should match in import and export.

H2.

Casc No. 476 M/s Shahi Exports Pvt.Ltd.

NC M.No.26/84 AM‐ 18 dt.28.03.20!8 F.No 01/84/162/00295/AM18/DES― V
Prior fixation of adhoc norms for export LLadies Shirt (Full Sleeve) Style No.2040P) Made of 77%
Cotton 20o/oPolyamide3% Elastane Woven Dyed GSM 95 (Tolerance * or - l0%) 2.Ladies Shirt (Full
Sleeve) Style No.2066P) Made of 77% Cotton 20% Polyamide 3% Elastane Woven Yarn Dyed CSM
95 (Tolerance + or - l0o/o) under special advance license scheme under para 4.04(a)l FTP 2015-20.

Decision: IWS Shahi Exports Pvt. Ltd. videtheir letterdated 19.03.2018 have requested forfixation of
norms for above said export product under Special Advance Authorisation. Committee considered the

case as per agenda along with other relevant papers and went through the details submitted in this case.

As per CAD/CAM and other details provided in this case, the Committee approved the input output

norms as applied for. The copy of the application is forwarded to the concerned RA for further
necessary action and compliance of other usual conditions. There is no need to send the case to DGFT
(HQ) for fixation the norms again. GSM should match in import and export.

り
，

Case No.477 M/s Shankar Packaging. Ltd.

NC M.No.26/84 AM-18 dt.28.03.2018 F,No.01/84/050/00144AM 16/DES‐V

Request for modification of adhoc norrns in respect of M/s Shankar Packagings Ltd. for Advance

Authoristion No. 03 I 07 97 0 I 9 dated 02.07.20 I 5.

レ ブじ
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Decision : Committee considered the case as per agenda alongwith other relevant papers decided to

modi$ the norms for the above advance authorisations as per DIPP written comments given att (S.No.

104-108 above) as under:
Taking into SION H-97 and request of the firm. the following norms are recommended :-

Export Item: Flexible Intermediate Bulk Containers (As per application) (Using Conductive black)

Quantity: - As per application
Reference firm's representation dated 21.03.2018 has stated that they are manufacturing

specialized type of bags in line with the advanced technology using relevant Conductive Black material
which is antistatic material. The main purpose of using this material is to avoid fire incidents in the

bags. Based on explanation given by the firm, the following amended norms are approved for above

advance authorization on one time basis and no repeat license will be issuedance on one tirne basis and no repeat ilcense、 vlli bc lSSuCo:

S.No.
application

Import Item Quantity

l PP granules l. l4 ke / kg content contained in the export
2. HDPE sranules 1.09 ke / kg content contained in the export

Conduct ve Black I .10 Kg/ Kg content contained in the export.
4. UV Stab izer Master Batch 0.02 ke / ke of the export
LLDPE 1.05 ke i ks content contained n the export

6 LDPE 1.05 ke / kg content contained n the export

RA concerned may take further necessary action subject to compliance of other usual conditions.

H4.

Case No. 460 M/s Pinnacle Clothing

NC M.No.26/84 AM‐ 18 dt.28.03.2018 F.No.01/84/050/00067/AM16/1DES‐

Modiflcation ofthe adhoc nors forthe above advance authorisation 0510393964 dated 24.04.2015

Decision : Committee considered the case as per agenda alongwith other relevant papers and heard

representative firm appeared in personal hearing. Committee considered the CAD, shipping bill
and other documents produced by the party. Committee, after due deliberation decided to modify

the norms for the above advance authorization from 2.95 SQM to 3.30 SQM per piece as applied

for as per CAD for Style No.60925. GSM should match in import and export. RA concerned may

take further necessary action subiect to compliance of other usual conditions.

H5.

Case No。  4761 M/s Richa Global Export p宙 .Ltd.

NC M.No.26/84 AM‐ 18 dt.28.03.2018 F.No.01/84/050/00067/AM16/DES― V
Modification of the adhoc nors for the above advance authorisation05l0394974 dated

t7.07.201s
Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that firm has requested for revised average consumption of L96 against 1.90 due to

minor change of styleing for above advance authorisation issued under the SION. As per

CAD/CAM and other details provided in this case, the Committee approved the input output

nonns as applied for. RA concerned may take further necessary action subject to compliance

of other usual conditions.

116.

Case No.462 M/s. Loyal Textile Mills Pvt. Ltd.

奸 ジ
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NC M.No.26/84 AM‐ 18 dt.28.03.2018 F.No 01/84/050/022/AM12/DES‐ V
l1od,*'to-Lot, V Na-tnt *. naNr. 3stoo33C?/ 4&A 2* o4- 2orr

Decision :Committee considered the case as per agenda alongwith other relevant papers and noted
that firm advised to submit the consumption details of fabric used by the firm for manufacture of
export item for allowing chemical as per report submitted by the office of Textile Commissioner,
Mumbai. Firm has submitted the document for revision of consumption and accordingly, allowing
the chemicals as per TC, Mumbai report in this case. The case stands deferred for re-listing on
26.04.2018

H7.

Case No.481 M/s Shahi Exports Pvt.Ltd.

NC M.No.26/84 AM-18 dated 28.03.2018
actually hcld On 06.04.2018

FoNo.01/84/162/00297/AM18/DES― V

Prior fixation of adhoc norrns for export of Pullover Made of 55% Cotton 45% Polyester
Dyed Knitted Fabric GSM 275 with 58% Cotton 38% Polyester 4% Elastane Dyed Knitted
Fabric GSM 150 (Tolerance tor-I0%) (Style No.MC83K400RS,RN&XI{,XS under special
advance license scheme under para4.04(a)l FTP 2015-20.
Decision: M/S Shahi Exports Pvt. Ltd. vide their letter dated 28.03.2018 have requested for
fixation of norms for above said export product under Special Advance Authorisation.
Committee considered the case as per agenda along with other relevant papers and went
through the details submitted in this case. As per CAD/CAM and other details provided in
this case, the Committee approved the input output norms as applied for. The copy of the
application is forwarded to the concerned RA for further necessary action and compliance of
other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the
norrns again. GSM should match in import and export.

H8.

Case No. 482 M/s Shahi Exports Pvt.Ltd.

NC M.No.26/84 AM‐ 18 dated 28.03.2018

actuany hcld on o6.04.2018

F.No.01/84/162/00298/AM18/DES― V

Prior fixation of adhoc norrns for export Pullover Made of 55% Cotton 45%oPolyester Dyed
Knitted Fabric GSM 275 and 58% Cotton3S% Polyester 4o/oElastane Dyed Knitted Fabric
GSM 300 (Tolerance +or-10%) (Style No.MC83K420RS,RN&XN,XS under special
advance license scheme under para4.04(a)l FTP 2015-20.
Decision: M/S Shahi Exports P\rt. Ltd. vide their letter dated 19.03.2018 have requested for
fixation of norms for above said export product under Special Advance Authorisation.
Committee considered the case as per agenda along with other relevant papers and went
through the details submitted in this case. As per CADiCAM and other details provided in
this case, the Committee approved the input output norms as applied for. The copy of the
application is forwarded to the concemed RA for further necessary action and compliance of
other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the

norms again. GSM should match in import and export.

H9.

Casc No.483 M/s Shahi Exports Pvt.Ltd.

NC M.No.26/84 AM‐ 18 dated 28.03.2018
actuany hcld on o6,04.2018

F,No.01/84/162/00299/AM18/DES‐ V

Prior fixation of adhoc norrns for export of Pullover Made of 550/o Cotton 45% Polyester

二
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Dyed Knitted Fabric GSM 275 with 580/O Cotton 380/O Polycster 40/O Elastane Dyed Knittcd

Fabric GSⅣ1 300 and 60%cotton 40%polyester Dyed Knitted Fabric GSM 150(Tolerancc
+or 10%)(Style No.MC83K450RS,RN&XN,XS under spccial advance liccnsc scheme

Decision: M/S Shahi Exports Pvt. Ltd. vide their letter dated 19.03.2018 have requested for
fixation of norms for above said export product under Special Advance Authorisation.
Committee considered the case as per agenda along with other relevant papers and went
through the details submitted in this case. As per CAD/CAM and other details provided in
this case, the Committee approved the input output norms as applied for. The copy of the
application is forwarded to the concemed RA for further necessary action and compliance of
other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the
norns again. GSM should match in import and export.

120

Case No.484 M/s Oricnt Craft Ltd.

NC M.No.26/84 AM-18 dated 28.03.2018

actuaⅡ y held on 06.04.2018
F.No.01/84/162/00300/AM18/DES― V

Prior fixation of adhoc norrns for export of Ladies Dress Made out of Shell: 100% Silk
Woven printed fabric,GSM-68 (+/- l0%) Binding & Piping 100% Silk Woven Dyed Fabric
GSM 68 (Tolerance *or-10%) (Style No.NAP-18-09) under special advance license scheme
under para 4.04(a)l FTP 2015-20.
Decision : M/S Orient Craft Pvt. Ltd. vide their letter dated 30.03.2018 have requested for
fixation of norms for above said export product under Special Advance Authorisation.
Committee considered the case as per agenda along with other relevant papers and went
through the details submitted in this case. As per CAD/CAM and other details provided in
this case, the Committee approved the input output norms as applied for. The copy of the
application is forwarded to the concemed RA for further necessary action and compliance of
other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the
norrns again. GSM should match in import and export.

121.

Case No.485 M/s Orient Craft Ltd.

NC IИ .No.26/84 AM-18 dated 28.03.2018

actually held on 06.04.2018

F.No.01/84/162/00301/AⅣ l18/DES‐ V

Prior fixation of adhoc norns for export of Ladies Blouse Made out of Shell: 100% Silk
Woven printed fabric,GSM-68 (+/- l0%) Trims (Border) 100% Silk Woven Dyed Fabric
GSM 68 (Tolerance +or-10%) (Style No.NAP-18-08) under special advance license scheme
under pua4.04(a)l FTP 2015-20.
Decision : M/S Orient Craft Pvt. Ltd. vide their letter dated 30.03.2018 have requested for
fixation of norms for above said export product under Special Advance Authorisation.
Committee considered the case as per agenda along with other relevant papers and went
through the details submitted in this case, As per CADiCAM and other details provided in
this case, the Committee approved the input output norms as applied for. The copy of the
application is forwarded to the concemed RA for further necessary action and compliance of
other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the
norns again. GSM should match in import and export.
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122.

Casc No.486 Ⅳ1/s Orient Cra■ Ltd.

NC M.No.26/84 AM-18 datcd 28.03.2018

actually held on 06.04.2018

F,No.01/84/162/00302/AM18/DES― V

Prior fixation of adhoc norrns for export of Ladies Blouse Made out of Shell: 100% Silk
Woven printed fabric,GSM-68 (+/- l0%) Trims (Border) 100% Silk Woven Dyed Fabric
GSM 68 (Tolerance *or-10%) (Style No.NAP-18-07) under special advance license scheme
under para4.04(a)l FTP 2015-20.
Decision: M/S Orient Craft Pvt. Ltd. vide their letter dated 30.03.2018 have requested for
fixation of norms for above said export product under Special Advance Authorisation.
Committee considered the case as per agenda along with other relevant papers and went
through the details submitted in this case. As per CAD/CAM and other details provided in
this case, the Committee approved the input output norms as applied for. The copy of the
application is forwarded to the concerned RA for further necessary action and compliance of
other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the
norrns again. GSM should match in import and export.

う
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Case No.487 M/s Shahi Exports Pvt.Ltd.

NC M.No.26/84 AM-18 dated 28.03.2018

actuany held on o6.04.2018

F.No.01/84/162/00303/AM18/DES― V

Prior fixation of adhoc norrns for export of Ladies Jacket with Hood Made of 88% Polyester
l2% Nylon Dyed Woven Fabric GSM 128 with 100% Polyester Dyed Knitted Fabric GSM
750 and 100% Polyester Dyed Knitted Fabric GSM 270 (Tolerance +or-10%) (Style
No.144J0042) under special advance license scheme under para 4.04(a)l ETP20I5-28.
Decision : Ivl/S Shahi Export Pvt. Ltd. vide their letter dated 30.03.2018 have requested for
fixation of norms for above said export product under Special Advance Authorisation.
Committee considered the case as per agenda along with other relevant papers and went
through the details submitted in this case. As per CAD/CAM and other details provided in
this case, the Committee approved the input output norms as applied for. The copy of the
application is forwarded to the concerned RA for further necessary action and compliance of
other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the
norrns again. GSM should match in import and export.

124.

Case No. 488 M/s Shahi Exports Pvt.Ltd.

NC M.No.26/84 AM‐ 18 dated 28.03.2018
actuany held on o6.04.2018

F.No.O1/84/162/00304/AM18/DES‐ V

Prior fixation of adhoc norrns for export of Ladies Jacket with Hood Made of 100%

Polyester Bonded Knitted Dyed Fabric GSM 420 (Face:100% Polyester Knitted Dyed
Fabric & Back:100% Polyester Knitted Dyed Fabric) with 100% Polyester Dyed Woven
Fabric GSM 75 and 100% Polyester Knitted Dyed Fabric GSM-80 (Tolerance +or-10%)
(Style No.ALl238) under special advance license scheme under para4.04(a)l FTP 2015-20.

Decision : M/s Shahi Exports Pvt. Ltd. vide their letter dated 02.04.2018 have requested for
fixation of norms for above said export product under Special Advance Authorisation.
Committee considered the case as per agenda along with other relevant papers and went

throueh the details submitted in this case. As per CAD/CAM and other details provided in
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this case, the Committee approved the input output norms as applied for. The copy of the
application is forwarded to the concerned RA for further necessary action and compliance of
other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the
norns again. GSM should match in import and ex

Case No.489 Ⅳ1/s Shahi Exports P■/t.Ltd.

NC MoNo.26/84 AM‐ 18 dated 28.03.2018
actually held on 06.04.2018

F,No.01/84/162/00305/AM18/DES― V

Prior fixation of adhoc norrns for export of Gents Jacket Made of 100% Cotton Denim
Woven Fabric GSM-475 and 100% Cotton Dyed Woven Fabric GSM-240 (Tolerance *or-
l0%) (Style No.lJ2353) under special advance license scheme under paru 4.04(a)l FTP
2015-20.
Decision : M/s Shahi Exports P\4. Ltd. vide their letter dated 02.04.2018 have requested for
fixation of norms for above said export product under Special Advance Authorisation.
Committee considered the case as per agenda along with other relevant papers and went
through the details submitted in this case. As per CAD/CAM and other details provided in
this case, the Committee approved the input output norms as applied for. The copy of the
application is forwarded to the concerned RA for further necessary action and compliance of
other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the
nonns again. GSM should match in import and export.

126.

Case No. 490 M/s Shahi Exports Pvt.Ltd.

NC M.No.26/84 AM-18 dated 28.03.2018

actually held on 06.04.2018

F,No.01/84/162/00306/AM18/DES― V

Prior fixation of adhoc norrns for export of Girls Jacket with Hood Made of 100% Nylon
Printed Pu Coated Woven Fabric GSM-I 14 and 100% Polyester Fleece Knitted Fabric
GSM-Il3 (Tolerance +or-10%) (Style No.SYl092) under special advance license scheme
under paru4.04(a)l FTP 2015-20.
Decision : M/s Shahi Exports Pvt. Ltd. vide their letter dated 02.04.2018 have requested for
fixation of norms for above said export product under Special Advance Authorisation.
Committee considered the case as per agenda along with other relevant papers and went
ttrough the details submitted in this case. As per CAD/CAM and other details provided in
this case, the Committee approved the input output norms as applied for. The copy of the
application is forwarded to the concerned RA for further necessary action and compliance of
other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the

norms again. GSM should match in import and export.
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Casc No.491 M/s Shahi Exports Pvt.Ltd.

NCヽ4.No.26/84 AM-18 dated 28.03.2018
actuany held on o6.04.2018

F.No.01/84/162/00307/AM18/DES‐ V

Prior fixation of adhoc norrns for export of Gents Jacket with Hood Made of 100% Polyester
Knitted other Pile Fabric Assembled in layered with 100% Polyester Woven Fabric GSM-
310 with 100% Polyester Dyed Woven Fabric GSM-I l9 with 100% Polyester Dyed Knitted
Fabric GSM-80 and 100% Polyester Non Woven Sew in interlinine GSM-36 (Tolerance

ル
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+or-10%) (Style No.WM6045) under special advance license scheme under para a.04(a)l

Decision : M/s Shahi Exports Pvt. Ltd. vide their letter dated 02.04.2018 have requested for
fixation of norms for above said export product under Special Advance Authorisation.
Committee considered the case as per agenda along with other relevant papers and went
through the details submitted in this case. As per CAD/CAM and other details provided in
this case, the Committee approved the input output norms as apptied for. The copy ol the
application is forwarded to the concerned RA for further necessary action and compliance of
other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the

in GSM should match ini
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Case No 492 M/s Shahi Exports Pvt Ltd

NC M No26/84 AM‐ 18 dated 28 03 2018
actually held on 06 04 2018

F No 01/84/162/00308/AM 18Л DES―V

Prior fixation of adhoc norms for export of Gents Jacket Made of 100% Polyester Printed
Knitted Fabric GSM-250 and 100% Polyesrer Dyed Knitted Fabric GSM-80 (Tolerance +or-
l0%) (Style No.XM0372) under special advance license scheme under para 4.04(a)l FTP
2015-20.
Decision : M/s Shahi Exports Pvt. Ltd. vide their letter dated 02.04.2018 have requested for
fixation of norms for above said export product under Special Advance Authorisation.
Committee considered the case as per agenda along with other relevant papers and went
ttuough the details submitted in this case. As per CAD/CAM and other details provided in
this case, the Committee approved the input output norns as applied for. The copy of the
application is forwarded to the concemed RA for further necessary action and compliance of
other usual conditions. There is no need to send the case to DCFT (HQ) for fixation the
norms again. GSM should match in import and export.

129

Case No 493 M/s Shahi Exports Pvt Ltd

NC M No26/84Aヽ 4‐ 18 datcd 28 03 2018
actually held On 06 04 2018

F No 01/84/162/00309/AM18/DES‐ V

Prior fixation of adhoc norms for export of Tracksuit (Mens) Made of 70% Cofion 30%
Polyester Yam Dyed Knitted Fabric GSM-270 and 97% Cotton 370 Elastane Yam Dyed
Kritted Fabric GSM-350 (Tolerance +or-10%) (Style No.40J6233) under special advance
license scheme under para 4.04(a) I FTP2015-20.
Decision r M/s Shahi Exports Pvt. Ltd. vide their letter dated 02.04.2018 have requested for
fixation of norms for above said export product under Special Advance Authorisation.
Committee considered the case as per agenda along with other relevant papers and went
through the details submitted in this case. As per CAD/CAM and other details provided in
this case, the Committee approved the input output norrns as applied for. The copy of the
application is forwarded to the concerned RA for further necessary action and compliance of
other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the

norms again. GSM should match in impo( and export.
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130.

Case No.494 M/s Shahi Exports Pvt.Ltd.

NC Ⅳl.No.26/84 AM-18 dated 28.03.2018
actually held on 06.04.2018

F.No.01/84/162/00310/AM18/DES‐ V

Prior fixation of adhoc norrns for export of l. Girls Trouser Made of 65Yo Cotton 32o/o

Polyester 3% Spandex Dyed Woven Fabric GSM-290 (Tolerance +or-10%) (Style
No.DG83D006R) 2. Girls Trouser Made of 65Y, Cotton 32%o Polyester 30lo Spandex Dyed
Woven Fabric GSM-275 (Tolerance * or - l0%) (STYLE NO. DG83D006R) under special

advance license scheme under para4.04(a)l FTP 2015-20.
Decision : M/s Shahi Exports Pvt. Ltd. vide their letter dated 02.04.2018 have requested for
fixation of norms for above said export product under Special Advance Authorisation.
Committee considered the case as per agenda along with other relevant papers and went
through the details submitted in this case. As per CAD/CAM and other details provided in
this case, the Committee approved the input output norms as applied for. The copy of the
application is forwarded to the concerned RA for further necessary action and compliance of
other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the
norns again. GSM should match in import and export.

131.

Case No.495 M/s Shahi Exports Pvt.Ltd.

NC MoNo。26/84 AM-18 dated 28.03.2018

actuany held On o6.04.2018

F.No.01/84/162/00311/AM18/DES‐ V

Prior fixation of adhoc norrns for export of Girls Jump Suits Made of 100% Nylon Dyed Pu

Coated Woven Fabric GSM-105 with 100% Polyester Dyed Woven Fabric GSM-255 and

100% Polyester Dyed Fleece Knitted Fabric GSM-250 (Tolerance t or - l0%) (STYLE NO.

SYl092) under special advance license scheme under para 4.04(a)l FTP 2015'20.
Decision : M/s Shahi Exports Pvt. Ltd. vide their letter dated 02.04.2018 have requested for
fixation of norms for above said export product under Special Advance Authorisation.
Committee considered the case as per agenda along with other relevant papers and went

through the details submitted in this case. As per CAD/CAM and other details provided in

this case, the Committee approved the input output norms as applied for. The copy of the

application is forwarded to the concerned RA for further necessary action and compliance of
other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the

nonns again. GSM should match in import and export.

132.

Case No. 496 M/s Shahi Exports Pvt,Ltd.

NC MoNo.26/84 AM‐ 18 dated 28.03.2018

actuanv held On o6.04.2018

F.No.01/84/162/00312/AM18/DES‐ V

Prior fixation of adhoc norms for export of Mens Cargo Pant Made of 100% Nylon Dyed Woven

Fabric GSM-ll4 with 100% Nylon Yam Dyed Woven Fabric CSM-67 with 100% Nylon Yarn Dyed

Woven Fabric GSM-70 with 100% Polyester Dyed Woven Fabric GSM-80 and 100% Polyester

Nonwoven Sew in Intrelining Fabric GSM-36 (Tolerance * or - l0%) (STYLE NO. WM8008) under

specialadvance license scheme under para 4.04(a)l FTP 2015-20.

Decision : M/s Shahi Exports Pvt. Ltd. vide their letter dated 02.04.2018 have requested for
fixation of norms for above said export product under Special Advance Authorisation.

Committee considered the case as per agenda along with other relevant papers and went
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through the details submitted in this case. As per CAD/CAM and other details provided in
this case, the Committee approved the input output norms as applied for. The copy of the
application is forwarded to the concerned RA for further necessary action and compliance of
other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the

in.GSヽ 4 should rnatch in inorrns again. GSM should match in import and ex
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Case No. 497 M/s Shahi Exports Pvt Ltd

NC Ⅳl.No.26/84 AM-18 datcd 28.03.2018
actuanv held on o6.04.2018

F.No.O1/84/162/00313/AM18/DES― V

Prior fixation of adhoc norrns for export of Gents Jacket with Hood made of 100% Polyester
Bonded Knitted Dyed Fabric GSM 420 (Face:100% Polyester Knitted Dyed Fabric &
Back:100% Polyester Knitted Printed Fabric) with 100% Polyester Dyed Woven Fabric
GSM-75 and 100% Polyester Knitted Dyed Fabric GSM-80 (Tolerance * or - l0%) (STYLE
NO. AM0488) under special advance license scheme under para 4.04(a)l FTP 2015-20,
Decision: M/s Shahi Exports P\.1. Ltd. vide their letter dated 03.04.2018 have requested for
fixation of norms for above said export product under Special Advance Authorisation.
Committee considered the case as per agenda along with other relevant papers and went
through the details submitted in this case. As per CADiCAM and other details provided in
this case, the Committee approved the input output norms as applied for. The copy of the
application is forwarded to the concemed RA for further necessary action and compliance of
other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the
norns again. GSM should match in import and export.

134.

Case No.498 M/s Shahi Exports Pvt.Ltd.

NC M.No。26/84 AM‐ 18 dated 28.03.2018

actuany held On o6.04.2018

F.No.O1/84/162/00314/AM18/DES‐ V

Prior fixation of adhoc norms for export of Gents Jacket with Hood made of 100% Polyester Bonded
Knitted Dyed Fabric GSM 420 (Face:100% Polyester Knitted Dyed Fabric & Back:100% Polyester

Knitted Dyed Fabric) with 100% Polyester Dyed Woven Fabric GSM-75 and 100% Polyester Knitted
Dyed Fabric GSM-80 (Tolerance * or - l0%) (STYLE NO. AM0488) under special advance license

scheme under para 4.04(a)l EIP 20lt-20.
Decision: M/s Shahi Exports Pvt. Ltd. vide their letter dated 03.04.2018 have requested for
fixation of norms for above said export product under Special Advance Authorisation.
Committee considered the case as per agenda along with other relevant papers and went

through the details submitted in this case. As per CAD/CAM and other details provided in
this case, the Committee approved the input output norms as applied for. The copy of the

application is forwarded to the concerned RA for further necessary action and compliance of
other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the

nonns again. GSM should match in import and export.
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Case No. 499 M/s Richa Global Exports Pvto Ltd

NC MoNo.26/84 AM‐ 18 dated 28.03.2018 F.No.O1/84/162/00315/AM18/DES‐ V
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actually held on 06.04.201 8

Prior Fixation of Adhoc Norms for export product I . Girls Dress of 98% Cotton, 20lo Spandex Printed
Woven Fabric GSM 190 (+l-10%) Style No. 473D007 -473D507, 2. Ladies Blouse of 70olo Cotton
30% Silk Dyed Woven Fabric GSM 4l(+l-10%) Style No. H5601 - Under Special Advance
Authorisation Scheme under Para 4.04(a) I FTP 2015-20.
Decision : M/s Richa Global Exports Pvt. Ltd vide their letter dated 05.04.2018 have requested
for fixation of norms for above said export product under Special Advance Authorisation.
Commiftee considered the case as per agenda along with other relevant papers and went
through the details submitted in this case. As per CAD/CAM and other details provided in
this case, the Committee approved the input output norms as applied for. The copy of the
application is forwarded to the concemed RA for further necessary action and compliance of
other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the
norms again. GSM should match in import and export.

136

Casc No 500 M/s Richa Global Exports Pvt Ltd

NC M.No.26/84 AM‐ 18 dated 28 03 2018
actuany held on o6.042018

F No 01/84/162/00316/AM18/DES― V

Prior Fixation of Adhoc Norms for export product I . Ladies Shirt of 100% Silk Dyed Woven Fabric
GSM 65 (+/-10%) Style No.8083,2. Girls Dress of 100% Polyester Lace Dyed Net Knitted Fabric
with Printed Glitter Foil GSM (+/-10%) Sryle NoJ6795, Alongwith lndian Lining,3 Ladies Blouse of
100% Polyester Dyed Woven Fabric GSM l2l(+l-l0o/o) Style No. J8139-J8140-J8156 - Under Special

Advance Authorisation Scheme under Para 4.04(a) I FTP 2015-20.

Decision : M/s Richa Global Exports Pvt. Ltd vide their letter dated 05.04.2018 have requested

for fixation of norms for above said export product under Special Advance Authorisation.
Committee considered the case as per agenda along with other relevant papers and went
through the details submitted in this case. As per CAD/CAM and other details provided in
this case, the Committee approved the input output norms as applied for. The copy of the

application is forwarded to the concemed RA for further necessary action and compliance of
other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the

norms again. GSM should match in import and export.
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